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was v4cat" by him On 199,94 * The responeents in their 
rm " *ly hmve Stated in pa raowraph 11 that the Petitioner 	rked we 
~A Oiffarent Stations olurinq his earvics life an4i h ' 11 	 0 WiAM 
cudtooian of various valuable goods of the IteilwaY3 anq 
after his retirement all retiral bonefits'have been paid 
to him exce, pt the DCPc; amount for late, receipt of Commercial 
debit clearance from the Senior DCM, S .9-Itly,,,Aira. This 
clearance was received on 12.01.96 and the DCRG 4mount was 

relOasai to the Petitioner ORlY OR 31,01.96 which is not 
correct. 't was Paid to 'him On 29.02.96. 

i 

3. 	
The DcxG amount should have been paid immeiiately 

after the retirement and in tilis ca.96, 
as per ave'rments 

made by the Petitioner, there is no case of adverse ACR, 
no D&A case,' nO vigilance nor any unautherised Occupation 
Of PlailwaY Quarter against him. Therefore, it cannot be 

said that there was any reasonable cause on the part 
of the 

responOnts to make such dOlQY04 Payment of the DcAG to the 
'Petitioner. Under the circurnstonces, we are of the view 
that the Petitioner shsuli get interest @ IB% per annum on 
the a)9ove sum from 1.1.95 to 29.2.96 and the po " titioner is 
also m-ntitleoi to costs as * 

flu* to such qjOlayed 4 , jyment, 

he hao to Mve this Tribunal for redress. 

4. 	Under the circumstances 

With costs 4s5dsse4 at Rs 
500/_ , WO allow the Application 

0tuPe*s five hunireel) and 
the resvexients are directoo to pay 

inte rest at the rate 
*;f 18% per annum from 1.1.95 to 28.2.96 on the DcA(j amount 
received by the Petitioner within 6 weeks from the jate of I 
Communication of th 

. 
is . Orier i-long with costs. 

S. mw,~;,_ 
rck) 

Cenjiled to be tu.,,q 	IUCO-C~airman. 
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